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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL WZ BENCH AT PUNE

Execution Application No. 09/2025 WZ.
In O.A. No. 194 of 2024.

Satya Prakash B. Sharma - ---} Applicant.
Vs
Maharashtra Pollution Control Board & Others - ---} Respondents.

Written Submissions on behalf of the R. N. 9 to the Execution Application filed

by the Applicant

The Written Submissions on behalf of the PMRDA are as under-
1. The PMRDA has already filed a detailed Affidavit in the Original Application dated

3.

11"June 2025 about its limited role as a Special Planning Authority to prepare a plan

for the said area.

2.1.

2.2.

2.3.

The following were submissions made by the PMRDA in earlier Affidavit —

Grampanchayat had taken earlier the hearing of Applicant and Respondent 2
to 8 in the original application on 21/05/2025 as decided in the PMRDA hearing.
It was resolved and directed that the concerned landowners, at their own
expenses and responsibility, shall connect their wastewater to the underground
sewerage line located north of Bhairavnath Temple and also clean the concern
land of the Applicant.

It was revealed that a sewerage line exists in the area as provided by the
Grampanchayat & informed during course of hearing. Grampanchayat alleged
that the Applicant had removed & destroyed a portion of the sewerage line
passing through his plot.

Accordingly, it was deemed appropriate that the Grampanchayat (Respondent
No. 9 in the original application) to initiate necessary action against such

obstruction.

Therefore, Grampanchayat — R. N. 10 in the present Execution Application

(Respondent No. 9 in the original application) remains the competent authority to
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address the restoration of the sewerage line to prevent any discharge of sewage on to
the Applicant's land and the Applicant should not obstruct such restoration of broken

sewerage line.

This can be confirmed with the Grampanchayat & Grampanchayat can repair it so as

to prevent any discharge from the broken pipeline on the plot of the Applicant.

Dated this 7" December 2025 at Pune.
For PMRDA,
LA einzls
(Dattatraya Devale)

Panel Advocate.



